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jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
vlk/kj.k 

EXTRAORDINARY  

Hkkx II— [k.M 3—mi&[k.M (i) 
PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY  

la-  750] ubZ fnYyh] 'kqØokj] vDrwcj 28] 2016@dk£rd 6] 1938   

No. 750] NEW DELHI, FRIDAY, OCTOBER 28,  2016/KARTIKA  6,  1 938 

पयाᭅवरण, वन और जलवाय ुपᳯरवतᭅन  मंᮢ ालय  

अिधसचूना  

नई ᳰद᭨ ली,   28 अ᭍ तूबर,  2016 

            सा.का.िन. 1016(अ) .—के᭠ ᮤ ीय सरकार, कᳱ धारा 6 और धारा 25 ᳇ारा ᮧद᭜ त शि᭍ तयᲂ का ᮧयोग करते 
ᱟए, पयाᭅवरण (संरᭃण) िनयम,1986 का और संशोधन करने के िलए िन᭥ निलिखत िनयम बनाती ह,ै अथाᭅत्:- 
1. संिᭃ᭡ त नाम और ᮧारंभ-  

(1) इन िनयमᲂ का संिᭃ᭡ त नाम पयाᭅवरण (संरᭃण) छठा संशोधन िनयम, 2016   ह ै। 
(2) ये राजपᮢ मᱶ उनके ᮧकाशन कᳱ तारीख को ᮧवृ᭜ त हᲂगे । 

2.   पयाᭅवरण (संरᭃण) अिधिनयम, 1986 कᳱ अनुसूची 1 मᱶ, ᮓम सं᭎ या 50 और उससे संबंिधत ᮧिवि᭬ टयᲂ के 
᭭ थान पर िन᭥ निलिखत ᮓम सं᭎ यांक और ᮧिवि᭬ टयां रखी जाएगंी, अथाᭅत्:- 

वधशालाᲐ, मासं ᮧसं᭭  करण यिूनटᲂ और समुᮤ ी खा᳒ उ᳒ोग 
 

ᮓम स.ं उ᳒ोग पैरामीटर मानक 
1 2 3 4 

“50 क. वधशालाए ंया मांस ᮧसं᭭ करण 
यूिनटᱶ या दोनᲂ* 

बिह᮲ाव पीएच  के िसवाय अिधकतम 
सकᱶ ᮤण मू᭨ य िमलीᮕाम /1 मᱶ 
ह ᱹ

पीएच 6.5 से 8.5 
जैव रासायिनक ऑ᭍ सीजन 
िडमांड (बीओडी) [3 ᳰदन 

30 
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270 सेि᭨ सयस] 

 
रासायिनक ऑ᭍ सीजन 
िडमांड (सीओडी) 

250 

िनलंिबत ᳲपड 50 
तेल और ᮕीज 10 

 ख. समुᮤी खा᳒ उ᳒ोग* जैव रासायिनक ऑ᭍ सीजन 
िडमांड (बीओडी) [3 ᳰदन 
270 सेि᭨ सयस] 

30 

िनलंिबत ᳲपड 50 
तेल और ᮕीज 10 

*वधशालाए ंया मांस ᮧसं᭭ करण यूिनटᱶ या दोनᲂ और समुᮤी खा᳒ उ᳒ोग के बायलर घर से उ᭜ सजᭅन मानक 
पयाᭅवरण (संरᭃण) अिधिनयम, 1986 के अधीन समय समय पर यथा संशोिधत अिधसूचना  
सं. सा.का.िन. 742(अ), तारीख 30.08.1990 ᳇ारा िविहत ᳰकया गया था । 

 
ᳯट᭡ पण:(i)  ᭭ थानीय िनकायᲂ/नगर पािलकाᲐ मᱶ ᮧचािलत कᳱ जा रही वधशालाᲐ के िलए जहां बिह:᮲ाव पूणᭅ मल 
᭪ ययन उपचार संयंᮢ कᳱ ओर जान ेवाली नगरपािलका मल नािलयᲂ मᱶ िन᭭ साᳯरत ᳰकया जाता ह ैवहां बीओडी 
100िम.ᮕा./1 तक िशिथल ᳰकया जा सकता ह ै।  
(ii) सभी वधशालाए ंऔर मांस ᮧसं᭭ करण यूिनटᱶ एसपीसीबी और पीसीसी ᳇ारा अनमुोᳰदत उपयु᭍ त ᮧौ᳒ोिगकᳱ के 
मा᭟ यम से ठोस अपिश᭬ ट {टाइप 1 (वनस्  पित ज᭠ य पदाथᭅ जैसे ᮧथम अमाशय, अमाशय, आंᮢ मᱶ मौजूद पदाथᭅ, 
गोबर, कृिष अवशेष) और टाइप 2 जीव जंत ुपदाथᭅ जैस ेअखा᳒ अपिश᭬ ट, उ᭜ तक, मांस पᳯरकतᭅन, अपिश᭬ ट और 
बेकार मांस, अि᭭ थयां आᳰद)} का सरुिᭃत और उिचत िनपटान सुिनि᭫ चत करᱶगी । ” । 

 
 [फा. स.ं ᭍ यू-15017/21/2015-सीपीड᭣ ᭨ यू] 

डा. रािशद हसन, सलाहकार   
 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th  October, 2016 

G.S.R. 1016(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Environment 

(Protection) Rules, 1986, namely:- 

1. Short title and Commencement.-  

  (1) These rules may be called the Environment (Protection) Sixth Amendment Rules, 2016. 

  (2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule-I, for serial number 50 and the entries relating thereto, the  

following serial number and entries shall be substituted, namely:- 
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STANDARDS FOR DISCHARGE OF EFFLUENTS FROM SLAUGHTER HOUSES, MEAT PROCESSING 

UNITS AND SEA FOOD INDUSTRY 

S.No. Industry Parameter Standard 

1 2 3 4 

“50 A. Slaughterhouses or Meat 

Processing Units or Both* 

Effluents Maximum Concentration values are in 

mg/l except for pH 

pH 6.5 to 8.5 

Bio-chemical Oxygen Demand 

(BOD) [3 days at 27°C]  

30 

 

 

Chemical Oxygen Demand 

(COD) 

250 

 

Suspended Solids  50 

Oil and Grease 10 

B.Sea Food Industry* Bio-chemical Oxygen Demand 

(BOD) [3 days at 27°C] 

30 

Suspended Solids  50 

Oil and Grease 10 

*The emission standards from Boiler House of Slaughterhouses or Meat Processing Units or both and Sea Food Industry 

shall conform to the standards prescribed vide notification No. G.S.R. 742 (E), dated 30.08.1990 as amended from time 

to time under the Environment (Protection) Act, 1986. 

Note: 

(i) For Slaughterhouses operating in local bodies/ municipalities, where the treated effluent is discharged into 

municipal sewers leading to full-fledged Sewage Treatment Plant, the BOD may be relaxed to 100mg/l. 

(ii) All Slaughterhouses/ meat processing units shall ensure safe and proper disposal of solid waste {Type I (Vegetable 

matter such as rumen, stomach and intestinal contents, dung, agriculture residues etc) and Type II (Animal matter 

such as inedible offal, tissues, meat trimmings, waste and condemned meat, bones etc.)} through suitable 

technology approved by SPCBs/PCCs. ”. 

[F.No. Q-15017/21/2015-CPW] 

Dr. RASHID HASAN, Adviser 

 
Note- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,Sub-section (i), vide 

number S.O. 844 (E), dated the 19th November, 1986 and subsequently amended vide the following  notifications, 
namely:—  

S.O. 433 (E), dated the 18th April 1987; G.S.R. 176(E), dated the 2nd April, 1996; G.S.R. 97 (E), dated the 18th 
February, 2009; G.S.R. 149 (E), dated the 4th March , 2009; G.S.R. 543(E), dated the 22nd July,2009; G.S.R. 739 (E), 
dated the 9th September, 2010; G.S.R. 809(E), dated, the 4th October, 2010, G.S.R. 215 (E), dated the 15th March, 2011; 
G.S.R. 221(E), dated the 18th March, 2011; G.S.R. 354 (E), dated the 2nd May, 2011; G.S.R. 424 (E), dated the 1st June, 
2011; G.S.R. 446 (E), dated the 13th June, 2011; G.S.R. 152 (E), dated the 16th March, 2012; G.S.R. 266(E), dated the 
30th March, 2012; and G.S.R. 277 (E), dated the 31st March, 2012; and G.S.R. 820(E), dated the 9th November, 2012; 
G.S.R. 176 (E), dated the 18th March, 2013; G.S.R. 535(E), dated the 7th August, 2013; G.S.R. 771(E), dated the 11th 
December, 2013; G.S.R. 2(E), dated the 2nd January, 2014; G.S.R. 229 (E), dated the 28th March, 2014; G.S.R. 232(E), 
dated the 31st March, 2014;  G.S.R.  325(E), dated the 07th May, 2014, G.S.R. 612, (E), dated the 25th August 2014; 
G.S.R. 789(E), dated the 11th November 2014; S.O. 3305(E), dated the 7th December, 2015; S.O.4(E), dated 1st January 
2016; G.S.R. 35(E), dated 14th January 2016, G.S.R. 281 (E), dated 7th March, 2016; G.S.R. 496(E), dated 09th May, 
2016 and lastly amended vide notification G.S.R.497(E), dated 10th May, 2016.  

Uploaded by Dte. of Printing at  Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054.  

HARINDRA 
KUMAR

Digitally signed by 
HARINDRA KUMAR 
Date: 2016.11.04 15:33:36 
+05'30'
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Item No. 07                    Court No. 1 
  

 
BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No.879/2022 

 
Gauri Maulekhi                 Applicant  

 
Versus 

 

 
Union of India & Ors.           Respondent(s) 

 
 
Date of hearing: 06.12.2022 

 
 
CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 
 
 

   
Applicant:  Mr. Raj Panjwani, Senior Advocate with Ms. Esha Dutta, Advocate  

 

 
ORDER 

 
 

1. Shri Raj Panjwani, learned Senior counsel appearing for applicant 

at the outset stated that applicant is not pressing prayer No. 1 and 

therefore he may be allowed to delete this prayer during the course of the 

day. The request is accepted. Let necessary corrections be made during 

course of the day.  

 

2. This Original application has been filed under Sections 14, 18 and 

20 of National Green Tribunal Act, 2010 read with Rule 24 of National 

Green Tribunal (Practices and Procedures) Rules, 2011 alleging that 

slaughters houses contribute immensely to the pollution and damage to 

environment and whenever a new slaughter house is to established, it is 

necessary to examine impact on environment on the part of the 

Authorities concerned in the light of the provisions of Environment 

Impact Assessment Notification dated 14.09.2006 (hereinafter referred to 
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2 
 
 

as ‘EIA Notification, 2006’) but since slaughter house as such is not 

included therein, therefore no impact is assessed by the Authorities 

concerned and this is causing huge pollution once a slaughter house 

without such examination is established. It is argued that ‘Precautionary 

principle’ require that slaughter houses and processing units must be 

brought within the ambit of EIA Notification, 2006 and Tribunal may 

direct Respondent No.1-MoEF&CC to consider this aspect in accordance 

with law, expeditiously.  

 

3. In our view substantial question relating to environment has 

arisen. Let Respondent Nos. 1 and 2 may file their response, if any, 

within one month by e-mail at judicial-ngt@gov.in preferably in the form 

of searchable PDF/ OCR Support PDF and not in the form of Image PDF. 

 

4. List this matter for further consideration on 10.01.2013. 

 

5. A copy of this order be forwarded to the Respondent Nos. 1 and 2 

be e-mail for compliance.   

 

 

 
Sudhir Agarwal, JM 

 
 
 

Prof. A. Senthil Vel, EM 
 

 
December 06, 2022 
O.A. No.879/2022 

A 
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